
No. 57l /R.O,MPPcB/Steno/2019

Hon'ble National Green Tdbunal,

New Delhi

REGIONAL OFFICE, M.P. POLLU,CI,QN CONTROL AOARD,

17, Bharalpuri, Ujjain. Telephonc Office 07i4-2510984
E Mait rctuppcb,tijaik@yahoa ca i"

Ujjain, Jate ll/06/201q

n{r filinqOqm.il.roD.

Sub: -Joint lnspection report of NGT Original Application No. T90l20l8 Resident

ol Banjali Niwasi V/s StateolMP Reg.

Rel - llon'ble NationalGreen Tribunal direclion daled l4103/2019

-00
Resp. Sn,

lhe under signe.l has been appointed as OIC bv Madhva Pradesh Pollulion

ContLol Doard by ordeL no. 32 dated 10.012019 ir NGT case No 790/2018,

respectfully submits as !'nder :
I . That, on the last dale of hearing i e , l4103/2019, the Hon'blc Naiional Creen

Tribunalwas lleased to givc the following directions !

"The repon lrom Madhya

th.l illegal mining a1 Radam has

festoralion sieps have bee! taken, as

Pradesh Pollution Connol Board (MPlcB) is

now stopped but there is no repoit that lhe

Le1 the Mining Depaftmcnt lake stcps for rehabilitatio! and restilutio! of

within 3 nonlhs an.l furnish an aclion taken repot before ihe nexl datc bv

Thc MPPCB aclion wilh the Mining Deparhcnt and



2. That. in puFuance oftlre ordeN ofthe Hon'919 ;tribllnal dated 14103/2019,- 
i'"iii"i"': r"r".,t'ri"i.g Depanment Rad;ni lias directed units tor

rchabilitation and restilulion of the dea and after aclion taken bv Mining

DeDarLnent Rallan nowjoinl inspection of a.ea has been caried out bv the

officials ol MiDins DeDanneni Ratlam and Regionaloffice Madhvalradcsh
potlu ior t or rro. Bo,ia r' iJ:. on 0o 0u 20la Ine off er ' iho t o'ouc cJ

thc iDspection have been nentioned in thc Repolt, which has been anncxed

herc in with this.ePlY.

P. K.'TRIVEDI )
officer in Charge &

RegionalOfilcer.

Endt. No. R.O,MPPCB/Stenozol9 Ujjain, date --^-/2019

(l) SIfi Rajul Kumar Shrivastava Advocate,6 Veerval Road, Jungpura

Extatio; New Delhi for infomation with vour discussion on daled

12106/2019 for necesary aclion please

(2) Legal Oftcet, M.P. PoLlution Contrcl Board, Bhopal for inlormation in

reference to HO lelter no. 529 dated 09/04/2019
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BBTOR' THE IIATIddAI, CIE T TRIBUN'J,

o.igifft Appli€don No. 790/2013

Resident or B&jati Nimsi

0vP{gPris rhar i

Deprhent &d wil be reslonebrc ro fumrsh the

ust ro. considdalion of ine rpot otr 17.7.2019.

" a .l*,urH

,'6^._..
tr":tffi
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II4r'EKAAL,'1X
101,Sagar ilatha Apadmenl
13/7,M,G,Road, TNDORE{l

, r Phone(o)0731-2529261,404-4233
E-ma'L:dararidvocare@holmail..om

Date - 01.06.2019

The collector (Nlines)

RATLAIlI {IlI.P.)

2.

Dear Sir,

I wite to you on behalf of and under the

Slnder Rathore S/o. Shri Nandkishorejl
Saral, Rauam ([4.P.) as underi

l. That, mi client was awarded l,4ining

Rakba 1.000 Heclare for a period

21.a5.2018.

instructions oi my client Shyam
Ratghofe, Resident of Shahar

Lease for Khasra No. 136/1/1/1,
oi 10 yeals from 22.A5.2AA8 b

Sq!: Your communication dated 25 04.20'19

0'il
&

Thal, ii is not out of place lo nention ihat my .llent have aLs. 53en

granted permission ior establishlng a Crushing Nnachine at Khasra

No.24, Rakba 0.500 Heciare.

3. That, my client have beer regula.Ly obeying the condiiion of lhe

Lease Deed and no notice for any violatiof of any of ihe Lease

conditiof have ever been lssued to my client by you.

4. That, jt appears thai some resident of BanjLe NlwasiVs. Siale oi [,4 P

has filed. an OA No. 790/18 before the Nalional Gfeen Tribunal

Prjncipal Bench, New Delhi and the Learned NGT has been pleased

to pass the following Order:

Ptu;eedings ha€ bacn initiated in this n.nat an rcGipt ol a letet alegh1lhal
illegal ninins is takiha pla6 tl Rallan, Madhya tuadesh dthin Lhe nunbipal

nined and lanspaned withoul paying any rcy6ly. An polu an is dcated Nhicl, E
atectins the inhabtt.nls
alhet ed06tianal insliLulbhs ir tho aEa fhe palulian is.teclilg the studonls

A@tuingty, we dircct Madhta Phdestt Pallutian cmld Baarl (MPPoB) lo
ascedak Lcts and lare.clian as pet ta

The IlPPCE nay lurnish a rcpad ta his Ttibunal by enalt at
ngl,flling@ghail.can wilhin ane nohth tton lhe dale al receipt af capy af



5.

6.

7_

8.

arde I d ate d 1 4,03,201 3 :

Madhya Phdesh Polulbn canttul Boad (MPPCB) is lhal

Ra an has naw stappetl but kete is na repan lhal the

have been taken, as ftqAtud

Let lhe l'lining oepantlenl la|a steps tat rchabilitali'n zn't ftstitutian af lhe

aea within 3 nanths an(l linish an aclion taen repaft belare lhe nett dale

by enait at ngt.liling@gnail @ni

fhe MPP1B witt coan,ihat the aclian vith the Mining Depannent and wl

be rcspansible ta fuhtsh lhe Epatt as abave."

That, the Order categorically states that some alleged illegaL mining ls

iaklng place at Railam.lt is humbLy submitted ihat the [,4inj.g Lease

(Khasra No 136/1/1/1) and Crushing Aciivitv (Khasrc No.24) is out

side the tMunicipal Limit of Ratlam and hence the complaini fled by

Banjle Niwasi does not pertain to the aforesaid mining lease and

permission io estabLish Crushing lt4achine

Thai, my cLient ls not engaged in illegal mining, as they arc regularly

paying the Royalty and Dead Rent and canylns out lheir blsjness ol

mining in ihe afea allotied to them.

That, in so far as the communicalion dated 18.04.2019 lssued by the

Regional Ofilce lr4.P.Pollution Conlrol Board is concerned, ii perlaL.s

to Khasn No. 24, Rakba 0.400 Heclare and is in no way connecied to

Khas€ No. 136/1/1/1, Rakba 1.000 Hectare which is ai a distance oi
Approx. i k.m. fiom the Khasra No 24 where lhe cnrsher Machine is

situaied and ihe rcsidents of Banjle Niwasi are in no wav affected bv

ihe mlnlng operation being carfied out in Khasra No 136/1/1/1

That, in so far as location of Crushef Machine in Khasfa No.24 is

,oncerned the sdme llas been olde'ed lo Jemove 0n 0f oelole

fi-or-a-m; -n,ta 
br- vb- r.rqril"" uce o."",',iaLe;l

2g:TitdjT end lhe Pelilioner has removed the machinery pursLrant

618E6;$ia:Go3d:iir6?indlis-'iilo- lilidfl iii6'ii;-ensid I ui

l9 l["-'"3i!-nq-".! ilely'

9. Thai, my client has scrupulously fo Lowed lhe .ondiilons of ihe mines

and are not causing any envilonmental damage nor carrying oui any

iLLegaLmining.

You are hereby called upon to recall youf Noiice daled 25042019 and

oblige.

Yours sincereLy,
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REGIONAL LABORATORY
M. P. POLLUTION CONIROL BOARD

I7, BIIARAT PURI. $IJAIN
Phone -a7J42\ 1A984 F44-bi34 2 5 t0984

ENi l- rthprcbri iairApmait..om

R.NO 76ltq

villase Banjali MedicatColeg€, Sairana Rord,
RatlaD (M.P.)

2t-0t:2019

Mr. Dwendra Soianki, Che;ist & Lab Sraff

As per Regional Officer insblction

AMBIENT AIR MONfTORINC

s.No Unit Roof of Monuary Buitding,
Medical College

l- RSPM{P}?jo) t!E/n" 86

2- SulphurDioxrde (SO, BDL

l- NinogenDioxide (NO, pgm' 6.4'\

tr Peaneter exceediDg presdibed limit.
BDL=B€low Detection Limit.

$r- N,- W
Regidhal OfiicerScientist
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:#
I'EGIONAI LABOILATORY

M. P. POLLUTION CONTROL BOARD
17. BHARAT PURT, WJN\

Phone -A134 2tt098a FAI irlA-)s t u9s4
Lruil- nnnpcbdi aih(a@ai I. con

Date of Monitoring

R.NO77/rl ,

Bionredical Waste Management Syslen,

By-prss road, ViUage-Banjali, R urn (M.p)
21-01:2019

M.. Deven.lra Soldki, Chemisr & Lab Slaff

As per Regional Officer Insruotion

AMBIENT AJR MONITORING

n Pmmeter exceeding prescribed timit.
BDL=Below Detectior Limir.

.M,i",,"" r""*^, W"*'
Reaifial Office.

s.No

t'
h-*

Unit Result

RSPM (pM,o) pgm 76

2- Subhu Dioxide (SO,) u9n- BDL

3- Nit osen Dioxide CNO, 5_5



 



 



 


